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NOTA 

Anand Arya 

IN THE MATTER OF: 

BEFORE THE NATIONAL, GREEN TRIBUNAL 

Union of India & Ors. 

Ram Kishen Gupka 

ORIGINAL APPLICATION NO. 630 OF 2023 

PRINCIPAL BENCH AT NEW DELHI 

AeaDehhefurther 

GOVT. 

Versus 

COUNTER AFFIDAVIT ON BEHALF OF RESPONDENT NO. 1 (MINISTRY OF 

ENVIRONMENT, FOREST & CLIMATE CHANGE) 

Of 

1 

I, Dr Motipalli Ramesh S/o Shri. M.G.K Murthy, aged about 44 years, currently working as 

Scientist Fat Ministry of Environment, Forest and Climate Change (MoEF&CC), New Delhi, 
do solemnly affirm and declare as under: -

...Applicant(s) 

1. That I am well conversant with the facts and circumstances of the case. I have also gone 
through the contents of the present Original Application (0.A.) and I have perused the 
official record. As such, I am competent to swear the present Short Affidavit on behalf 

PUBLIORespondent. Any omission in addressing any particular contention may not be 
ponsued as wilful omission. The Respondent craves leave to this Hon'ble Tribunal to 

status report if found necessary a later stage of the proceedings. 

...Respondent(s) 

Reçgd. No. 10EEOThat Deponent is filing the instant affidavit in compliance of this Hon'ble Tribunal 
rder dated 20.11.2023. This Hon'ble Tribunal vide the said order has inter alia, 

direeted as follows- "Meanwhile, applicant is directed to serve all the respondents 
who are not represented today. The unrepresented respondents, especially respondent 
no. 10 may file the response before the next date of hearing, 
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3. It is humbly subrmitted that, Wetlands are vital parts of the hydrological cycle and are 

highly productive ecosystems which support rich biodiversity and they provide a wide 

range of ecosystem services such as water storage, water purification, flood mitigation, 

erosion control, aquifer recharge, microclimate regulation, aesthetic enhancement of 

landscapes while simultaneously supporting many significant recreational, social and 

cultural activities, being part of our rich cultural heritage. 
4 The answering Respondent has recognized wetlands conservation as a high priority 

area since its inception and a central government scheme, the National Plan for 
Conservation of Aquatic Ecosystems (NPCA), to support State Governments in 

formulating and implementing management plans for priority wetlands, is being 
implemented since 1986. 

5. That, the Environment (Protection) Act, 1986 is a comprehensive legislation to provide 
protection to the environment, including inter-alia, wetlands, and for matters connected 
therewith. The Central Government had made the Wetlands (Conservation and 

Management) Rules, 2017 for conservation and management of wetlands in exercise of 

powers conferred under section 25, read with sub-section (1) and clause(v) of sub 

section (2) and sub-section (3) and section 23 of the Environment (Protection) Act, 

1986. 

6. That, MoEF&CC notified the Wetlands (Conservation & Management) Rules, 2017 on 

26th September, 2017, superseding the Wetlands (Conservation and Management) 
Rules, 2010, for more effective conservation and management of wetlands in the 

country and thereby delegating powers for inventorisation and notification of wetlands 
to the State Govemments andUT Administrations. Copy of Wetlands (Conservation & 

Management) Rules, 2017 is annexed as Annexure R1. 
7. That, India is a signatory to the Ramsar Convention on Wetlands and is committed to 

conservation and wise use of wetlands within its territory. That, Rule 3 of the Wetlands 
eonservation and Management) Rules, 2017, provides that these rules shall apply to Wte &owig wetlands or wetlands complexes, namely: 

GOVT. 

a. Werkds ategorized as 'wetlands of international importance ' under Ramsar Ram Krishon Gupta 
AB• bevei 

Dod M 4ENais a notified by the Central Government, State Government and Union Territob Romesh 
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OTARY 

GOVT, 

8. That Rule 4(1) of the Wetlands (Conservation and Management) Rules, 2017, provides 

Area-Delhi 
Regd. No. 1066N4 

OF 

PUBL 

that the wetlands shall be conserved and managed in accordance with the principle of 

wise use' as determined by the Wetlands Authority and Rule 4(2) enumerates that the 

following activities shall be prohibited within the wetlands, namely 

/NDIA 

G 

() conversion for non-wetland uses including encroachment of any kind; 

(i) setting up of any industry and expansion of existing industries; 
(ii) manufacture or handling or siorage or disposal of construction and demolition 

waste covered under the Construction and Demolition Waste Management Rules, 2016; 

hazardous substances covered under the Manufacture, Storage and Import of 
Hazardous Chemical Rules, 1989 or the Rules for Manufacture, Use, Import, Export 
and Slorage of Hazardous Micro-organisms Geneticaly engineered organisms or celis, 
1989 or the Hazardous Wastes (Management, Handling and Transboundary 
Movemeni) Rules, 2008; electronic waste covered under the E-Waste (Management) 
Rules, 2016: 

(iv) solid waste dumping: 

() discharge of untreated wastes and efluents from industries, cities, towns, villages 
and other human settlements; 

Ram Krishan Gupta. Tht, Rule 7 of the Wetlands (Conservation and Management) Rules, 2017 stipulates 

(vi) any construction of a permanent nature except for boat jetties within fify meters 

from the mean high flood level observed in the past ten years calculated from the date 
of commencement of these rules; and, 

(vii) poaching 

9. That, Rule 5(1) & 5(2) of the Wetlands (Conservation and Management) Rules, 2017 
stipulates constitution of Wetlans Authorities in each State and Union Territory and 

Rule 5(4) describes the powers and functions to be exercised and performed by the State 
CWetlands Authority or Union Territory Wetlands Authority. 

Dlegation of powers and functions to the State Government and Union Territory 
aministration. It states -
() The concerned Department of the State Government or Union Territory 

Aäministration shal, within a period of one year from the date of publication of these 
rules, prepare a Brief Document for each of the wetland identiied for notification, 
providing -(a) demarcation ofwetland boundary supported by accurale digial maps 

with coordinates and validated by ground truthing; (b) demarcation f its zone of 
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GOVT. OF 

influence and land use and land cover thereof indicated in a digital map; (c) ecological 

character description: (d) account of pre-existing rights and prBvileges; (e) list ofsite 
specific activities to be permitted within the wetland and its zone of influence; ) list of 
site specific activities to be regulated within the wetland and its zone of influence; and 

(8) modalities for enforcement of regulation; 
(2) Based on the Brief Document, the Authority shall make recommendations to the 
Stale Government or Union Territory Administration for notifying the wetlands. 
(3) The State Government or Union Territory Administration shall, after considering 

4 

the objections, if any, from the concerned and affecied persons, notify the wetlands 
in the Oficial Gazette, within a period not exceeding 240 days from the date of 
recommendation by the Authority. 

(4) (a) In case of trans-boundary wetlands, the Central Government shal coordinate 
with concerned State Governments and Union Territory Administrations to prepare the 

Brief Document containing information as listed in sub-rule (1). (b) Based on the Brief 
Document, the National Weilands Committee shall make recommendations to the 

Central Government for notification of the wetland. (c) The Central Government shall, 

after considering the objections, if any, from the concerned and affected persons, notify 
the wetlands in the Oficial Gazette, within a period not exceeding 240 days from ihe 
date of recommendation by the Committee. 

11. It is submitted that the answering respondent has not received any proposal along with 
the requisite documents from the State Government of UP/l UP State Wetlands 

Authority for designating Dhanauri wetland as Ramsar site till date. E-mails of the 
answering respondent vide dated 30.08.2022 and 17.10.2023 requesting the concemed 
authorities to submit the requisite documents for designating Ramsar sites are annexed 
with this mail as Annexure R2. 

Bam Kishan Guna R Pas such other order and further order(s) as this Hon'ble Tribunal may deem fit and 

Aea-Delhi nHotssry in the interest of justice. 
Rogd. No. 106G6h4 

na it is most respectfully prayed that this Hon'ble Tribunal may graciously be pleased 

INDIA 

DEPONENT 

S1. H. RANI/D. M RAMESH 
4ynft Scieat1st 

Munistry of Ev., Forest & Clmatc Change 
|RT TNHIR/Qo!. of lnd:t 
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Verified at 

Ram Krisaar Gupi? 
AreaDeih 

Reçd. No. 106o/h4 

VERIFICATION 

9A JA on this day of January, 2024 that the contents of the above 
affidavit are true and correct to my knowledge and as per official records maintained in 

the routine course of business. No part of the above affidavit is false and nothing 
material has been concealed there from. 

GOV. OF 

2024 

ATTÉST�D 

NOTARY 
DELHIINDAY 

20 JAN 2024 

Rameh 
DEPONENT 

SI 4, I/ Dr. M.RAMESH 
frcs Scientist 

M1n1stry of Eny., Forest & Climate Change 
41NGI HYGOTN / Govt. of Ind1a 

ot / New Delhi 
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Te
rri

tor
ies

 and its 
or

ga
nis

ati
on

s, 

ind
ivi

du
als

 and civ
il 

soc
iet

y 

or
ga

nis
ati

on
s on

 
the 

dra
ft 

Wet
l ands
 

And 

wh
ere

as the 

Ce
ntr

al 

Go
ve

rnm
en

t has 

rec
eiv

ed
 the 

su
gg

est
ion

s and 

ob
jec

tio
ns

 

from
 the 

Sta
te 

inf
or

ma
tio

n of
 

the 
pub

lic 

lik
ely

 to
 

be
 

aff
ect

ed
 

the
reb

y; and 

not
ice

 was 

giv
en that

 the said
 

dra
ft 

rule
s 

pu
bli

sh
ed

 the 

dra
ft 

W
etl

an
ds

 

(C
on

se
rv

ati
on

 and 

M
an

ag
em

en
t) 

Ru
les

, 

201
6, vide

 

num
ber

 

G.S
.R.

 385 (E) 

dat
ed 314 sec

tio
n (l) and 

cla
usc

 (v) of
 

su
b-

se
cti

on
 (2) and 

su
b-s

ec
tio

n (3) of
 

sec
tio

n 

3 of
 

the 
En

vir
on

me
nt 

(P
ro

tec
tio

n)
 

Act
, 

198
6, 

And 

wh
ere

as the 

Ce
ntr

al 

Go
ve

rnm
en

t had
, in

 
ex

erc
ise

 of
 

the 
po

we
rs 

co
nfe

rre
d by

 
sec

tio
n 25, read

 

with
 

sub 
scc

tor
s be
nc

fits
 to

 
stat

e and 

na
tio

na
l 

eco
no

my
, and the reby
 the 

Ce
ntr

al 

Go
ve

rnm
en

t 

sta
nd

s 

co
mm

itte
d to

 
m

ain
str

ea
m

ing
 full 

And 

wh
ere

as
 

co
ns

er
va

tio
n and wis
e use of

 
we

tla
nd

s can 

pro
vid

e 

su
bs

tan
tia

l 

dir
ect

 and 

ind
ire

ct 

ec
on

om
ic 

201
0: 

And 

wh
ere

 as
 

the 
Ce

ntr
al 

Go
ve

rm
mc

nt has 

pu
bli

sh
ed

 the 

W
etl

an
ds 

(C
on

se
rv

ati
on

 and 

M
an

ag
em

en
t) 

Ru
les

. 

co
ns

er
va

tio
n and 
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(vii
) 

poa
chi

ng.
 

and
, N

ood
 

Jev
el 

ob
ser

ve
d in

 
the past

 ten 

yea
rs 

ca
lcu

lat
ed

 

from
 the date
 of

 
co

m
nm

en
ce

m
en

t of
 

the
se 

rul
es;

 

(vi) any 

co
ns

trc
tio

n of
 à 

se
ttl

em
en

ts;
 

(v) 

dis
ch

arg
e of

 
un

tre
ate

d 

wa
ste

s and 

eff
lue

nts
 

from
 

in
du

str
ies

, 

cit
ies

, 

tow
ns,

 

vil
lag

es 

(iv)
 

sol
id 

M
ov

em
en

t) 

Ru
les

, 

200
8; 

ele
ctr

on
ic 

wa
ste 

cov
ere

d 

und
er the 

E-W
ast

c 

(M
an

ag
em

en
t) 

Ru
les,

 

201
6: 

org
ani

sm
s or

 
cel

ls, 1989
 or

 
the 

Ha
zar

do
us 

Wa
stes

 

(M
an

ag
em

en
t, 

Ha
ndl

ing
 and 

Tr
an

sb
ou

nd
ary

 

M
an

ufa
ctu

re,
 

Use
, 

Im
por

t, 

Exp
ort and 

Sto
rag

e of
 

Ha
zar

do
us 

M
icr

o-o
rga

nis
ms

 

Ge
ne

tic
all

y 

en
gin

eer
ed

 und
er the 

M
an

ufa
ctu

re,
 

Sto
rag

e and 

Im
por

t of
 

Ha
zar

do
us 

Ch
em

ica
l 

Ru
les,

 

1989
 or

 
thc 

Rul
es for 

(ii) 

set
tin

g up
 

of
 

any 

ind
ust

ry and 
cxp

ans
ion

 of
 

exi
stin

g 

ind
ust

rie
s; 

(i) 

(2) The 

fol
low

ing
 

act
ivi

tie
s sha
ll be

 
pro

hib
ite

d 

wit
hin

 the 
we

tlan
ds,

 

nam
ely

, 

4 

pri
nci

ple
 of

 
'wi

se use'
 as

 Co
ast

al 
Re

gu
lat

ion
 

Zon
e 

No
tif

ica
tio

n, 201
1 as

 

Pro
vid

ed
 that
 

the
se 

rule
s 

sha
ll not 

app
ly to

 
the 

wc
tla

nd
s 

fal
lin

g 

(b) 
we

tla
nd

s as
 

no
tifi

ed
 by

 
the 

Ce
ntr

al 

3.
 

(a) 
we

tla
nd

s 

ca
teg

or
ise

d as
 

'w
etl

an
ds

 of
 

int
ern

ati
on

al 

im
po

rta
nc

e' 

und
er the 

Ra
ms

ar 

Co
nv

en
tio

n: 

Ap
pl

ica
bi

lit
y of

 
ru

les
,--

Th
e se

 
rule

s 

sha
ll 

app
ly to

 
the 

fol
low

ing
 

we
tlan

ds 

or
 

we
tla

nd
s 

co
mp

lex
es.

 

nam
ely

: 

me
an

ing
s 

ass
ign

ed
 1o

 
them

 in
 

the Act
. 

(2) The 

wo
rds

 and 

de
 

ve
lop

m
en

tal
 

ac
tiv

itie
s in

 
wh

ich
 

ind
uce

 

adv
ers

e 

cha
ng

es 

in
 

ec
os

ys
tem

 

str
uc

tur
e, and 

ec
os

ys
tem

 

ser
vic

es.
 "zo

ne 

of
 

in
flu

en
ce

" 

me
ans

 that
 

part
 of

 
the 

ca
tch

me
nt area

 of
 

the 

we
tla

nd
 or

 

we
tla

nd
 

co
mp

lex
. 

of
 

(h
 

inc
lud

e 

the
ir 

co
nn

ec
tin

g 

ch
an

ne
ls/

du
cts

; 

"w
etl

an
ds 

co
mp

lex
es"

 

mea
ns two or

 
nmo

re 

ec
olo

gic
all

y and 

sp
ec

ifi
ca

lly
 

co
ns

tru
cle

d for 
aq

ua
cu

ltu
re,

 salt 
pro

du
cti

on
, 

rec
rea

tio
n and 

iri
ga

tio
n 

pu
rpo

ses
; 

hu
ma

n-n
na

de
 

wat
er 

bo
die

s/t
an

ks
 

sp
ec

ifi
ca

lly
 

co
ns

tru
cte

d for 

dri
nk

ing
 

wa
ter 

pu
rpo

ses
 and 

str
uc

tur
es dep

th of
 

wh
ich

 at
 

low tide
 

doe
s not 

exc
ccd

 six 
me

ter
s, but docs

 not 

inc
lud

e 

riv
er 

"R
am

sar
 

Co
nv

en
tio

n"
 

mc
ans

 the 
Co

nv
en

tio
n on

 
W

etl
an

ds
 

sig
ned

 at
 

Ra
ms

ar,
 Iran
 in

 
197

1: 

ma
na

ge
me

nt;
 and 

res
ou

rce
s for 

ma
na

ge
me

nt 

im
pl

em
en

tat
io

n:
 

req
uir

em
en

ts for 

de
tcc

tin
g 

cha
ng

es 

in
 

cco
log

ica
l 

ch
ara

ctc
r and for 

mc
asu

rin
g the 

cff
cct

ive
ne

ss 

of
 

req
uir

ed
 to

 
ach

icv
c the 

ob
jcc

tiv
es;

 

fac
tor

s that
 

aff
cct

, or
 

may 

aff
cct

, the 
var

ioU
s sitc 

fea
tur

es;
 

the 

(c) 

"C
om

m
itte

e"
 

mc
ans

 the 

Na
tio

na
l 

W
etl

an
ds

 

Co
m

m
itte

e 

ref
err

ed
 to

 
in

 
rule

 6:
 

[ 
|1-Q

VG
 

3(i
)) 

34
41

IU
j 

4 

pe
rm

an
en

t 

nat
ure

 

exc
ept

 for boa
t 

jet
tie

s 

wi
thi

n fift
y 

me
tre

s 

from
 the 

mea
n high

 

and 
oth

er 
hum

un 

wa
ste 

du
mp

ing
: 

the 

Co
ns

tru
cti

on
 and 

De
mo

liti
on

 

Wa
ste 

M
an

ag
em

en
t 

Ru
les

, 

201
6; 

ha
za

rdo
us

 

su
bs

tan
ce

s 

co
ve

red
 (ii)

 

ma
nu

fac
tur

e or
 

han
dli

ng
 or

 
sto

rag
e or

 
dis

pO
sal

 of
 

co
ns

tru
cti

on
 and 

de
mo

liti
on

 

was
te 

cov
ere

d 

und
er 

co
nv

ers
ion

 for 

no
n-

we
tla

nd
 

uses
 

inc
lud

ing
 

cn
cro

ac
hm

en
t of

 
any kin
d; de

ter
mi

ne
d b

y 
the 

We
tlan

ds 
Au

tho
rity

. 

Re
str

ic
tio

ns
 of

 
ac

tiv
iti

es
 in

 
w

et
la

nd
s,-

-1
) The 

we
tla

nd
s sha
ll be

 
co

ns
erv

ed
 and 

ma
na

ge
d in

 
ac

co
rd

an
ce

 

with
 the am
end

ed from
 

time
 to

 
tim

e. 

Act,
 

192
7. the 

Wil
d Life

 

(P
rot

ec
tio

n) Act,
 

197
2. the 

For
est 

(C
on

ser
va

tio
n) Act,

 

198
0, the 

Sta
te 

For
est

 

Ac
ts, and the are

as 

co
ve

re
d 

un
de

r the 

In
dia

n 

Fo
res

t 

Go
ve

rnm
en

t, Sta
te 

Go
ve

rnm
en

t and 

Un
ion

 

Te
rri

tor
y 

Ad
m

in
ist

ra
tio

n:
 

ex
pr

es
sio

ns
 

use
d in

 
the

sc 

rul
es and not 

de
fin

ed
, but 

de
fin

ed
 in

 
the Act
, 

sha
ll 

hav
e the 

ec
os

ys
tem

 

app
roa

ch 

wit
hin

 the 
con

tex
t of

 
sus

tai
na

ble
 

de
ve

lop
me

nt;
 "w

ise usc of
 

we
tla

nd
s" 

me
ans

 

ma
int

en
an

ce
 of

 
the

ir 

ec
olo

gic
al 

ch
ara

cte
r, 

ach
iev

ed
 

thr
ou

gh
 

im
ple

m
en

tat
ion

 

hy
dro

log
ica

lly
 

co
nti

gu
ou

s 

we
tla

nd
s and may 

ch
an

ne
ls.

 
pad

dy 
fic

lds
, 

tem
po

rar
y. with

 

wa
ter that

 is
 

sta
tic or

 
flo

wi
ng

, 

fres
h, 

bra
cki

sh 

or
 

salt
, 

inc
lud

ing
 

arca
s of

 
ma

rine
 

wat
er the 

"w
etl

an
d"

 

me
ans

 an
 

area
 of

 
ma

rsh
, fen,
 

pe
atl

an
d or

 
wa

ter
; 

wh
eth

er 

nat
ura

l or
 

art
ifi

cia
l, 

pe
rm

an
en

t or
 

mo
nit

ori
ng

 wis
e usc of

 
the 

we
tla

nd
 and the plan
 

sha
ll 

inc
lud

e 

ob
jcc

tiv
es

 of
 

site
 

m
an

ag
em

en
t; 

m
an

ag
em

en
t 

act
ion

s 

(c) 

"in
teg

rat
ed

 

ma
nag

em
ent

 

pla
n'" 

me
ans

 a 
do

cum
cen

t 

wh
ich

 

de
scr

ibe
s 

str
ate

gie
s and 

act
ion

s for 
ach

iev
ing

 

w
etl

an
ds

; 

(d) 

"c
co

log
ica

l 

ch
ara

cte
r 

me
ans

 the sum of
 

eco
sys

tem
 

co
mp

on
en

ts,
 

pro
ces

ses
 and 

ser
vic

es that
 

ch
ara

cte
ris

c 
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(xi
i) 

Me
mb

er 

Se
cre

lar
y, 

Un
ion

 

Te
rri

tor
y 

Po
llu

tio
n 

Co
ntr

ol 

Co
mm

itte
e 

-
Me

mb
er 

ex
-o

ffi
cio

, 

(xi)
 

Di
rec

tor
, 

Re
mo

te 

Se
nsi

ng
 

Ce
ntr

e 

-
Me

mb
er 

ex
-of

fic
io;

 

(x) 

Se
cre

lar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

ts of
 

Re
ven

uc 

-
Me

mb
er 

ex
-of

fic
iv 

(ix)
 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

To
uri

sm
 -

Me
mb

er 

ex
-of

fic
io;

 

(vi
) 

Se
cre

tar
y 

in-
cha

rge
 of

 
the 

De
pa

rtm
en

t of
 

Irr
iga

tio
n and 

Flo
od 

Co
ntr

ol 

-
Me

mb
er 

ea-
off

ici
o: 

(vii
) 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Fis
he

rie
s -

Me
mb

er 

ex
-of

fci
o; 

(vi)
 

(v) 
(iv)

 

Se
cre

lar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Wa
ter 

Re
sou

rce
s 

-
Me

mb
er 

ex
-of

fic
io;

 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Rur
al 

De
ve

lop
me

nt 

-
Me

mb
er 

ex
-of

fic
io;

 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Urb
an 

De
ve

lop
me

nt 

-
Me

mb
er 

ex
-of

fic
io;

 

(ii)
 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Fo
res

ts 

-
Me

mb
er 

ex
-of

fic
io;

 

(ii) 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

En
vir

on
me

nt 

-
Vic

e 

Ch
air

pe
rso

n; 

(i) 

Ad
m

ini
str

ato
r or

 
Ch

ief 

Se
cre

tar
y of

 
the 

Un
ion

 

Te
rri

tor
y 

-
Ch

air
pe

rso
n; 

(2) 

Te
rri

tor
y with

 the 

(xv
iii)

 

De
pa

rtm
en

t 

ha
nd

lin
g 

we
tlan

ds 

-
Me

mb
er 

Se
cre

tar
y. 

Ad
dit

ion
al 

Se
cr

eta
ry

/Jo
in

t 

Se
cr

eta
ry

/D
ire

cto
r in

 
the 

De
pa

rtm
en

t of
 

En
vi

ro
nm

en
tF

or
es

ts 

or
 

(xv
ii) 

ec
on

om
ics

 to
 

be
 

no
mi

na
ted

 by
 

the 
Sta

te 

Go
ve

rn
m

en
t; and 

One 

exp
ert

 

each
 in

 
the 

fie
lds

 of
 

we
lan

d 

eco
log

y. 

(xv
i) 

Fo
res

t and 

Cl
im

ate
 

Ch
ang

e 

-
Me

mb
er 

ex
-of

fic
io:

 

Ad
dit

ion
al 

Pr
inc

ipa
l 

Ch
ief 

Co
ns

erv
ato

r of
 

Fo
res

ts of
 

the 
Re

gio
na

l 

Of
fic

e of
 

M
ini

str
y of

 
En

vir
on

m
en

t. 

(xv
) 

Me
mb

er 
Se

cre
tar

y. 

(iv
) 

Me
mb

er 

Se
cre

tar
y. Sta
te 

Bi
od

ive
rsi

ty 

Bo
ard

 -
Me

mb
er 

ex
-o

ffi
cio

; 

(xü
i) 

Ch
ief

 

W
ild

ife
 

Va
rd

en
 -

Me
mb

er 

er
-o

ffi
cio

: 

(xi
) 

Di
rec

tor
, 

Sta
te 

Re
mo

te 

Se
ns

ing
 

Ce
ntr

e 

-
Me

mb
er 

ex
-of

fic
io;

 

(xi)
 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Re
ven

ue 

-

(x) 

Se
cre

lar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

To
uri

sm
 -

Me
mb

ei 

ex
-of

fic
io;

 

(ix) 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Irr
iga

tio
n and 

Flo
od 

Co
ntr

ol 

-
Me

mb
er 

ex
-of

fic
io;

 

(vi
) 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Fis
he

rie
s 

-
Me

mb
er 

(vi
i) 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Wa
ter 

Re
sou

rce
s 

-
Me

mb
er 

ex
-of

fic
io:

 

(vi)
 

(v) 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Ru
ral 

De
ve

lop
me

nt 

-
Me

mb
er 

ex
-of

fic
io:

 Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Urb
an 

De
ve

lop
me

nl 

-
Me

mb
er 

ex
-o

fic
io;

 

(iv) 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

Fo
res

ts 

-
Me

mb
er 

ex
-of

fic
io:

 

(iii)
 

Se
cre

tar
y 

in-
ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

En
vir

on
me

nt 

-
Me

mb
er 

e-o
ffi

cio
, 

(ii) 

Ch
ief 

Se
cre

tar
y of

 
the 

Sta
te or

 
Ad

dit
ion

al 

Ch
ief 

Se
cre

tar
y 

eq
uiv

ale
nt 

-
Vic

e 

Ch
air

pe
rso

n; 

(i) 

cha
rge

 of
 

the 
De

pa
rtm

en
t 

han
dli

ng
 

we
tla

nd
s 

-
Ch

air
pe

rso
n: M

ini
ste

r 

In
-ch

arg
e of

 
the 

De
pa

rtm
en

t of
 

En
vi

ro
nm

en
/F

or
es

ts 

of
 

the 

Sta
te 

Go
ve

rn
m

en
t or

 
M

ini
ste

r In
 

Sta
te with

 the 
fol

low
ing

 

me
mb

ers
, 

na
m

ely
: 

W
etl

an
ds

 

A
ut

ho
rit

ie
s,-

(1
) The 

Ce
ntr

al 

Go
ve

rD
me

nt 

her
cby

 

co
ns

titu
tes

 the 
Sta

te 

W
etl

an
ds 

Au
tho

rity
 in

 
each

 Te
rri

tor
y 

Ad
mi

nis
tra

tio
n for 

om
itti

ng
 any of

 
the 

ac
tiv

itie
s on

 
the 

rec
om

me
nd

ati
on

 of
 

the 
Au

tho
rity

. Pr
ov

ide
d tha
t the 

Ce
ntr

al 

Go
ve

rn
m

en
t 

THE
 

GA
ZE

TT
E O

F 

IN
DI

A 

: 
E

X
T

R
A

O
R

D
IN

A
R

Y
 

(PA
RT

 
I-S

EC
. 3(i)
) 

|5
 

fol
low

ing
 

me
mb

ers
. 

nam
ely

: 

The 

Ce
ntr

al 

Go
ve

rm
me

nt 

her
eby

 

co
ns

titu
tes

 the 
Un

ion
 

Te
rri

tor
y 

W
etl

an
ds 

Au
tho

rity
 for each
 

Un
ion

 

hy
dro

log
y, 

fis
he

rie
s, 

lan
ds

ca
pe

 

pla
nn

ing
 and 

soc
io 

Sta
te 

Po
llu

tio
n 

Co
ntr

ol 

Bo
ard

 -
Me

mb
er 

ex
-of

fic
io;

 

Me
mb

er 
ex

-o
ffc

io;
 

ex
-o

fic
io;

 

may 

co
ns1

de
r 

pr
op

os
als

 

from
 the 

Sta
te 

Go
ve

rn
m

en
t or

 
Un

ion
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(n) 

im
ple

me
nti

ng
 

ag
en

cie
s; 

issu
e 

ne
ce

ssa
ry

 

dir
ec

tio
ns

 for 
co

ns
erv

ati
on

 and 

su
sta

ina
ble

 

(m) 

A
dm

in
is

ra
tio

n;
 

fun
cti

on
 as

 
nod

al 

au
tho

rity
 

(1) 

va
rio

us
 

line
 

de
pa

rtm
en

ts and 

oth
er 

co
nc

ern
ed

 

ag
en

cie
s; 

co
ord

ina
te 

im
ple

me
nta

tio
n of

 
int

eg
rat

ed
 

(k) 

rep
ort

ing
 

me
ch

an
ism

; 
Te

rri
tor

y 

A
dm

in
isr

ati
on

 or
 

Ce
ntr

al 

Go
ve

rn
me

nt 

on
 

the 

sta
tus

 of
 

suc
h 

no
tifi

ed
 

we
tla

nd
s 

thr
ou

gh
 a

 

()
 

St
ate

/U
nio

n 

Te
rri

tor
y 

lev
el 

de
ve

lop
me

nt pla
ns and 

pro
gra

mm
es;

 

ide
nti

fy 

me
ch

an
ism

s for 
co

nv
erg

en
ce 

of
 

im
ple

me
nta

tio
n of

 
the 

ma
na

ge
me

nt plan
 

with
 the 

exi
stin

g 

ac
tiv

iti
es

: 
ten

anc
y 

rig
hts

, 

rec
om

me
nd

 

me
ch

an
ism

s for 

(h) 

sup
po

rt to
 

tra
dit

ion
al uses

 of
 

we
tla

nd
s 

wh
ich

 are 
ha

rm
on

ize
d with

 

ec
olo

gic
al 

ch
ara

cte
r: 

we
tla

nd
s in

 
co

or
di

na
tio

n with
 

Ce
ntr

al 

G
ov

er
nm

cn
t),

 and 

wi
thi

n 

the
se 

pla
ns 

co
ns

ide
r 

co
nt

in
ua

tio
n and rev

icw
 

int
eg

rat
ed

 

ma
na

ge
me

nt plan
 for cach
 of

 
thc 

no
tifi

ed
 

we
tla

nd
s 

(in
clu

din
g 

tra
ns

-b
ou

nd
ar

y 

(g) 

as
 

rec
rea

tio
n and 

cu
ltu

ral
) arc 

ma
int

ain
ed

 or
 

en
ha

nc
ed

; 

cco
sys

tem
 

fun
cti

on
s 

(su
ch as

 
wat

er 

sto
rag

e, 

gro
un

dw
ate

r 

rec
ha

rge
, 

floo
d 

bu
ffe

rin
g) and 

val
ues

 

(su
ch 

fis
he

rie
s at

 
su

bs
ist

en
ce

 

lev
el or

 
har

ves
t of

 
aqu

atic
 

pla
nts

) as
 

bei
ng 

co
mp

ati
ble

 

with
 

co
ns

erv
ati

on
, if

 

()
 

rec
om

me
nd

 

ad
dit

ion
s. 

if
 

any
, to

 
the list of

 
pr

oh
ibi

ted
 

(e
 

and 

the
ir 

zon
e of

 
in

flu
en

ce
; 

de
ve

lop
 a 

co
mp

reh
en

siv
e list of

 
ac

tiv
itie

s to
 

be
 

(d
 

Ce
ntr

al 

Go
ve

rn
m

en
t for the said

 

pu
rpo

se;
 the 

inv
en

tor
y to

 
be

 
up

da
ted

 

eve
ry ten 

ye
ars

; 

pu
bl

ica
tio

n of
 

the
se rul
es and 

up
loa

d the 
sam

e on
 

a 
de

dic
ate

d web 

po
rta

l 

pre
par

e 

a 
co

mp
reh

en
siv

e 

dig
ital

 

inv
ent

ory
 of

 
all 

we
tlan

ds 

wit
hin

 a 
per

iod
 of

 
one year

 

from
 the date
 of

 

be
 

de
ve

lop
ed

 by
 

(C) 
(b

 

rec
om

me
nd

 

ide
nti

fie
d 

we
lan

ds
, 

bas
ed on

 
the

ir 

Bri
ef 

Do
cu

m
en

ts,
 for 

re
gu

lat
io

n 

und
er 

the
se 

rul
es:

 lak
ing

 

into
 

cog
niz

anc
e any 

exi
stin

g list of
 

we
tlan

ds 

pre
pa

red
/no

tifi
ed

 

und
er 

oth
er 

rel
ev

an
t 

Sta
te 

Act
s: 

pre
pa

re 

a 
list of

 
we

tla
nd

s to
 

be
 

no
tif

ied
, 

wit
hin

 six 
mo

nth
s from

 the date
 of

 
pu

bli
ca

tio
n of

 
the

se 

rul
es:

; 

(a) 

pu
bli

ca
tio

n of
 

the
se 

rul
es:

 

pre
par

c 

(4) 

pow
ers

 and 

per
for

m the 
fol

low
ing

 

fun
cti

on
s, 

nam
ely

: 

The Sta
te 

W
etl

an
ds 

Au
tho

rity
 or

 
Un

ion
 

Te
rri

tor
y 

W
etl

an
ds 

Au
tho

rity
 

sha
ll 

ex
erc

ise
 the 

fol
low

ing
 

(3) 

Cx
ce

ed
ing

 

thr
ee in

 
nu

mb
er,

 if
 

req
uir

ed
. 

The Sta
te 

W
etl

an
ds 

Au
tho

rity
 or

 
Un

ion
 

De
pa

rtm
en

t 

ha
nd

lin
g 

we
tla

nd
s 

-
Me

mb
er 

Se
cre

tar
y. (xv

ii) 

Ad
dit

ion
al 

Se
cre

tar
 y/J oint 

Se
cre

tar
y/D

ire
cto

r in
 

the 

De
pa

rtm
en

t of
 

En
vir

on
me

nt/
Fo

res
ts 

or
 

(xv
i) 

ec
on

om
ics

 to
 

be
 

no
mi

na
ted

 by
 

the 

Un
ion

 

Te
rri

tor
y 

Ad
m

ini
str

ati
on

; and 

One 

(xv
) 

Fo
res

t and 

Cl
im

ate
 

Ch
ang

e-

Me
mb

er 

eN
-of

fic
io:

 

Ad
dit

ion
al 

Pri
nc

ipa
l 

Ch
ief 

Co
ns

erv
ato

r of
 

Fo
res

ts of
 

the 
Re

gio
nal

 

Of
fice

 of
 

Mi
nis

try
 of

 
En

vir
on

me
nt,

 (xi
v) 

Ch
ief

 

W
ild

lif
e 

W
ard

en
 -

Me
mb

er 

ex
-o

ffi
cio

; 

(xi
i) 

Me
mb

er 

Se
cre

tar
y, 

Bi
od

ive
rsi

ty 

Bo
ard

 of
 

the U
T

 
-

Me
mb

er 

ex
-of

fic
io;

 

[ 11
 

an
ag

em
en

t of
 

we
lla

nd
s to

 
thc 

res
pe

cti
ve

 

for all 
we

tlan
d 

spe
cif

ic 
äu

tho
rit

ies
 

wit
hin

 the 
Sta

te o
r 

Un
ion

 
Te

rri
lor

y 

ma
na

ge
me

nt plan
s 

bas
ed on

 
wise

 use 

pri
nc

ipl
e 

thr
oug

h 

bas
is 

(Ju
ne and 

De
ce

mb
er 

of
 

eac
h 

ca
len

da
r 

yea
r) 

inf
orm

 the 

co
nc

erm
ed

 

Sta
te 

Go
ve

rn
m

en
t or

 
Un

ion
 ens

ure
 

en
fo

rc
em

en
t of

 
the

se rule
s and 

oth
er 

rel
ev

an
t 

Ac
ts, rule

s and 

reg
ula

tio
ns

 and on
 

ha
lf-

ye
arl

y 

ma
int

en
an

ce
 o

f 

ec
olo

gic
al 

ch
ara

cte
r 

thr
ou

gh
 

pro
mo

tio
na

l 

in
 

cas
es 

wh
ere

in lan
ds 

wi
thi

n 

bo
un

da
ry 

of
 

no
tifi

ed
 

we
tla

nd
s or

 
we

tla
nd

s 

co
mp

lex
 

hav
e 

pri
va

te 

pri
nc

ipl
e for 

ma
na

gin
g the
se 

cc
os

ys
tem

s 

wh
ich

 

in
co

rp
or

ate
s 

su
sta

ina
ble

 

use
s 

(su
ch 

as
 

ca
ptu

re de
fin

e 

str
at

eg
ie

s for con 

se
rv

ati
on

 and wis
e use of

 
we

tla
nd

s 

wi
thi

n 

the
ir 

ju
ris

di
ct

io
n:

 

wis
e use 

be
ing

 : 

ac
tiv

itie
s for 

sp
ec

ific
 

we
tla

nd
s; 

reg
ula

ted
 and 

pe
rm

itte
d 

wit
hin

 the 

no
tifi

ed
 

we
tla

nd
s 

the 

a 
list of

 
all 

we
tlan

ds 

of
 

the 

Sta
te o

r 

Un
ion

 

Te
rri

tor
y 

wit
hin

 

thre
e 

mo
nth

s from
 the date
 o

f 

Te
rri

tor
y 

W
etl

and
s 

Au
tho

rity
 may 

co-
opt

 

oth
er 

me
mb

ers
, not 

exp
ert each

 in
 

the 
fiel

ds of
 

we
tlan

d 

eco
log

y, 

hy
dro

log
y, 

fis
he

rie
s, 

lan
dsc

ape
 

pla
nn

ing
 and 

soc
io 

Y
M

 
l|-G

UG
 

3(i
)) 
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cc
on

om
ic

s; and 

(x
 

Vi1
) 

Onc 
cxp

crt cach
 the 

fic
lds

 of
 

a 

(x
 

vii) 

Th
rcc

 

rep
res

en
tat

ive
s of

 
Sta

te 

Go
ve

rnm
en

t or
 

Un
ion

 

(xv
i) 

Ad
vis

er, Niti
 

Aay
og 

Mem
ber 

ex-
off

icio
, 

(xv)
 

Me
mb

er, 
Ce

ntr
al 

Wa
ter 

(xiv
) 

Di
rec

tor
, 

(xi
ii) 

Di
rec

tor
, 

Bo
tan

ica
l 

Sur
vcy

 of
 

Ind
ia or

 
Sc

ien
tist

 F-
Me

mb
er 

ex
-of

ici
o, 

(xii
) 

Di
rcc

tor
, 

(xi)
 

(x) 

The 

Ch
air

ma
n, 

Ce
nir

al 

Po
llu

tio
n 

Co
ntr

ol 

Boa
rd 

-
Me

mb
er 

ex
-of

fic
io;

 

Join
t 

Se
cre

tar
y, 

(ix) Join
t 

Se
cre

tar
y, 

Mi
nis

try
 of

 
Urb

an 

De
vel

op
me

nt,
 

Go
ver

nm
ent

 of
 

Ind
ia-

Me
mb

er 

ex-
off

icio
: 

(vi
i) 

off
ici

o, 
Join

t 

Se
cre

tar
y, 

Mi
nis

try
 of

 
Soc

ial 

Jus
ticc

 and 

Em
po

we
rm

en
t, 

Go
ve

rnm
en

t of
 

Ind
ia-

Me
mb

er er
 

(vi
i) 

off
icio

: Jo
int 

Se
cre

tur
y. 

(vi)
 

Go
ve

rn
me

nt 

of
 

Ind
ia-

Me
mb

er 

ea
-of

fic
io;

 Join
t 

Se
crc

tar
y 

. 
Mi

nis
try

 of
 

Wa
ter 

Re
sou

rce
s, 

Riv
er 

De
vc

lop
me

nt and 

Gan
ga 

Re
juv

en
at1

on
, 

(v) 

Joi
nt 

Se
crc

lar
y, 

M
ini

str
y of

 
To

uri
sm

, 

Go
ve

rnm
cn

t of
 

Ind
ia-

Me
mb

er 

ex
-of

fic
io:

 

(1V
) 

Ch
ung

e 

-
Me

mb
er 

ex
-of

fic
io,

 

Ad
vis

er or
 

Join
t 

Sc
cre

tar
y 

dea
lin

g with
 

(iii)
 

Go
ve

m
ne

nt 

of
 

Ind
ia 

-
Me

mb
er 

ex
-of

fic
io;

 

Ad
dit

ion
al 

Di
rcc

tor
 

Ge
ncr

al, 

W
ild

life
, 

Mi
nis

try
 of

 
En

vir
on

me
nt,

 

For
est

 and 

Cl
im

ate
 

Ch
ang

e. 

(ii) 
(i

 

Cli
ma

te 

Ch
ang

e, 

Go
ve

rnm
en

t of
 

Ind
ia-

Vi
cc 

Ch
air

pe
rso

n; Sp
eci

al 

Se
crc

tar
y or

 
Ad

dit
ion

al 

Sc
crc

tar
y 

dea
lin

g with
 

we
tla

nd
s, 

M
ini

str
y of

 
En

vi
ro

nm
en

t, 

Fo
res

t and Sc
cre

tar
y, 

Mi
nis

try
 of

 
En

vir
on

me
nt,

 

For
est and 

Cli
ma

te 

Ch
ang

e, 

Go
ve

rnm
en

t of
 

Ind
ia 

-
Ch

air
pe

rso
n: W

etl
and

s 

Co
mm

ittc
e with

 the 
fol

low
ing

 

me
mb

ers
, 

nam
ely

: 

Co
ns

tit
uti

on
 of

 
Nn

tio
na

l 

W
etl

an
ds 

C
om

m
itt

ee
.))

 The 
Ce

ntr
al 

Go
ve

rnm
en

t, 

her
cby

 

co
ns

titu
tes

 the 
Na

tio
nal

 

(9) 

Te
rrit

ory
 

Ad
mi

nis
tra

tio
n, shal

l be
 

for a 
peri

od not 
exc

ccd
ing

 

thrc
e 

yca
rs. 

The tenn
 of

 
no

n-o
ffi

cia
l 

me
mb

ers
 of

 
the 

Au
tho

rity
 

no
mi

na
ted

 by
 

Sta
te 

Go
ve

rnm
cn

l or
 

Un
ion

 

(8
 

The 

Au
tlh

ori
ty sha
ll 

mee
t at

 
lcas

t 

thri
ce in

 a 
yca

r. 

(7) 

fu
nc

tio
ns

. 
The 

C
on

itt
ec

s 

ref
err

ed
 to

 
in

 
su

b-
ule

 (6) 

(b
 

for
wa

rdi
ng

 the 
gri

cva
nce

s 

rais
ed by

 
pub

lic to
 

the 
Au

tho
rity

: 

a 
tec

hn
ica

l 

ma
tter

 

ref
err

ed by
 

the 
We

tlan
d 

Au
tho

rity
: and 

a 
tcc

hn
ica

l 

co
mm

ittc
c to

 
rov

icw
 

bric
f 

do
cu

me
nts

, 

ma
na

ge
me

nt pla
ns and 

adv
ise

 on
 

any 

(6) The 
Au

tho
rity

 

(S) 

sup
por

t and act as
 

nod
al 

De
pa

rtm
en

t and 
Se

cre
tar

iat
 to

 
the 

Au
tho

rity
. 

The 
co

nc
em

cd
 

(p) 

A
dm

in
ist

ra
tio

n,
 Ad
vis

e on
 

any 

oth
er 

(o) 

and 

fun
cti

on
s of

 
ve

tla
nd

s; And 

un
de

rta
ke

 

nic
as

ue
s for 

cn
ha

nc
ing

 

wa
rcn

es
s 

wit
hin

 

sta
kc

ho
lde

rs and loc
al 

co
m

m
un

iti
cs

 on
 

val
ucs

 

THE
 

GA
ZE

TT
B O

F 

IN
DI

A 

: 
EX

TR
A

O
RD

IN
A

RY
 

(PA
RT 

II-
Se

c. 3(6)
] 

we
tlan

d 

cco
log

y, 

hy
dro

log
y. 

fis
he

rie
s, 

lan
dsc

ap
e 

pla
nn

ing
 &

 
soc

io 

len
ure

 of
 

two 

yca
rs 

cac
h; 

Te
rrit

ory
 

Ad
mi

nis
tra

tio
n on

 
a 

rol
ati

on
al bas
is for Co

mm
iss

ion
 -

Me
mb

er 

ex
-ff

ici
o; 

Spa
cc 

Ap
pli

cat
ion

 

Co
ntr

c, 

Ah
ne

da
ba

d or
 

Sc
icn

tist
 F-

Me
mb

er 

ea-
off

ici
o: 

Zo
olo

gic
al 

Sur
vey

 of
 

Indi
a or

 
Sc

ien
tist

 F-
Me

mb
er 

ex
-of

fic
o, 

Mi
nis

try
 of

 
Rur

al 

De
ve

lop
me

nt,
 

Go
ver

nm
ent

 of
 

Ind
ia-

Me
mb

er 
ex-

off
ici

o; 

Mi
nis

try
 of

 
Ag

ric
ull

ure
 and 

Fa
rm

ers
 

W
elf

are
, 

Go
ve

mm
en

t of
 

Ind
ia-

Me
mb

er 

ex
 

we
tlu

nd
s, 

Mi
nis

try
 of

 

En
vir

on
me

nt,
 

Fo
res

t and 

Cli
ma

te 

sha
ll 

mec
t a

t 

lea
st 

onc
e in

 
cve

ry 

qu
art

er to
 

pe
rfo

rm
 

the
ir 

gri
ev

an
cc 

co
mm

ille
e 

co
nsi

sti
ng

 of
 

four
 

me
mb

ers
 to

 

pro
vid

e a
 

me
ch

an
ism

 for 
hea

rin
g and 

sha
ll, 

wit
hin

 

nin
cty

 
days

 of
 

pu
bli

cat
ion

 of
 

thes
e 

rule
s, sha
ll 

con
stit

ute
, De

pa
rtm

en
t of

 
the 

Sta
tc 

Go
ve

mm
en

t or
 

Un
ion

 

Te
rri

tor
y 

sha
ll 

pro
vid

e all 
ne

ces
sar

y 

ma
lter

 

su
o-m

otu
, or

 
as

 
ref

erT
cd by

 
he

 

Sta
te 

G
ov

er
nn

en
/U

ni
on

 

Te
rri

tor
y 
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rec
om

me
nd

ati
on

 by
 

the 

Co
mm

itte
e. pe
rso

ns
, 

no
tify

 the 

we
tla

nd
s in

 
the 

Of
fic

ial
 

Ga
ze

tte
, 

wi
thi

n 

a 
per

iod
 not 

ex
ce

ed
ing

 240 day
s 

from
 the date
 of

 (c) The 

Ce
ntr

al 

Go
ve

rnm
en

t 

sha
ll, afte
r Ce

ntr
al 

Go
ve

rn
m

en
t for 

no
tif

ica
tjo

n of
 

the 

we
tlan

d. 

(b) 

Ba
sed

 on
 

the 

Br
ief

 

Do
cu

me
nt,

 the 

Na
tio

na
l 

W
etl

an
ds

 

Co
mm

itte
e 

sha
ll 

mak
e 

re
co

nm
en

da
t1

on
s to

 
the 

list
ed in

 
su

b-
ru

le (1).
 

Go
ve

rn
m

en
ts and 

Un
ion

 

Te
rri

tor
y 

Ad
m

in
ist

ra
tio

ns
 to

 
pre

pa
re the 

Bri
ef 

Do
cu

me
nt 

co
nta

ini
ng

 

inf
or

m
ati

on
 as

 (4) (a) In
 

cas
e of

 
tra

ns
-b

ou
nd

ar
y 

we
tla

nd
s, the 

Ce
ntr

al 

Go
ve

rnm
en

t 

sha
ll 

co
or

din
ate

 

with
 

co
nc

ern
ed

 

Sta
te 

240 day
s 

from
 the date
 of

 
rec

om
m

en
da

tio
n by

 
the 

Au
tho

rity
. 

the 
co

nc
ern

ed
 and 

aff
ect

ed
 

pe
rso

ns,
 

not
ify the 

we
tlan

ds 

in
 

the 
Of

fic
ial

 

Ga
zet

te.
 

wit
hin

 a 
per

iod
 not 

ex
cee

din
g 

(3) The Sta
te 

Go
ve

rnm
en

t or
 

Un
ion

 

Te
rrit

ory
 

Te
rri

tor
y 

Ad
mi

nis
tra

tio
n for 

no
tify

ing
 the 

(g) 

m
od

ali
tie

s for 
en

fo
rce

m
en

t of
 

reg
ula

tio
n; 

(f) list of
 

site
 

sp
ec

ific
 

ac
tiv

itie
s to

 
be

 
reg

ula
ted

 

wit
hin

 the 
we

tlan
d and its 

zon
e of

 
inf

lue
nc

e: and 

(e) list of
 

sit
e-

sp
ec

ifi
c 

ac
tiv

itie
s to

 
be

 
pe

rm
itte

d 

wi
thi

n the 
we

tla
nd

 and its 
zon

e of
 

inf
lue

nc
e: 

(d) 

acc
ou

nt of
 

pr
e-e

xis
tin

g 

rig
hts

 and 

pri
vil

eg
es;

 

(c) 
ec

olo
gic

al 
ch

ara
cte

r 
(b) 

de
m

arc
ati

on
 of

 
its 

zon
e of

 
inf

lue
nc

e and land
 use and land
 

cov
er 

the
reo

f 

ind
ica

ted
 in

 a 
dig

ita
l 

map
; gro

und
 

uru
thi

ng
: 

(a) 

7.
 

for 
no

tifi
cat

ion
, 

pro
vid

ing
: 

of
 

one yea
r 

from
 the date
 of

 
pu

bli
ca

tio
n of

 
the

se 

rul
es,

 

pre
par

e 

a 
Bri

ef 

Do
cu

me
nt for each

 of
 

the 

(5) The 

Co
m

m
itt

ee
 

sha
ll 

me
et at

 
lea

st 

onc
e in

 
eve

ry siX 

mo
nth

s. 

(4) The 

ten
ure

 of
 

no
n-

of
fic

ia
l 

(i
 

ad
vis

e on
 

any 

oth
er 

ma
tte

r 

su
o-

In
oto

, or
 

as
 

ref
err

ed
 by

 
the 

Ce
ntr
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